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T[GIFT OF AEROPLANE FOR MAHARISHI
MaHESH YOGI

124, SHRI RAM SAHAI: Will
the Minister of TOURISM AND
CIVIL, AVIATION be pleasag to
state:

(a) whether it is 5 fact that Maha-
rishi Mahesh Yogi has received an
aeroplane from abroad as a gift;

(b) if so, whether he has obtained
the necessary permission to ply it;
and;

(¢) whether he has obtained the
permission to build an aerodrome?]
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t[THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Government have no
information about gift of a plane to
Maharishi Mahesh Yogi. No applica-
tion for the registration of such a plane
has been received by the Director
General of Civil Aviation.

(b) No special permission is requir-
ed to fly a private plane for personal
use of the owner. The provisions of
the Indian Aircraft Rules have, how-

+[ 1 English translation.
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ever, 10 be complied with and thig in-
cludes registration of the aircraft and
a cert. ficate of air-worthiness from the
appropriate authority.

(¢) No, Sir. In fact under the Indian
Aircraft Ruleg it'is open to 5 State
Government or a private party
to construet a landing strip with-

out any specific permission from
the Central Government provided
the landing strip is not wused
as a regular place of landing

and departure for scheduled air trans-
port service or for a series of landings
and departures by any aircraft carry-
ing passengers for hire or reward.

However, i view of the recent
influx of touristg to Rishikesh certain
enquiries have been instituteq by the
Tourist Department in cooperation
with the Director Genera] of Civil
Aviation to locate a suitable landing
strip in the vicinity of Rishikesh for
the convenience of visitors who wish
to plan a flying visit to Rishikesh and
its environs.]

‘Ma0’s THOUGHT’

125. SHRI HARISH CHANDRA
MATHUR: Will the Minister of HOME
AFFAIRS pe pleased to state:

(a) whether the book entitled
‘Mao’s Thought’ is available in India;

(b) whether this book has been
translated into any of the Indian lan-
guages and distributed; and

(c) if so, what is Government’s

reaction in the matter?
>

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) From the information ascertained
from State Governments and Union
territories it does not appear that such
a book is in open circulation.

(b) Some translations thereof in
Hindi, Telugu, Punjabi and Malayalam
languages have come 10 notice.
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(c) We are hopefu] that nationalist
opinion will assert itself isolating
those who are being influenced by per-
nicious ideology.

CHIEF MINISTERS CONFERENCE ON
LANGUAGE RESOLUTION

126. SHRI JAGAT NARAIN: Wil
ithe Minister of HOME AFFAIRS he
jpleased to state:

(a) whether there is any proposal
under Government’s consideration to
convene a Chief Ministers’ Conference
to clear the misgivings which have
been created in some quarters over the
Language Resolution recently adopted
by Parliament; and

(b) if so, when a decision in this
regard is likely to be taken?

N

THE MINISTER OF STATE IN THE -
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No decision has yet been taken.

(b) It is not possible to indicate at
this stage as to when such a decision is
likely to be taken.

A

SHIFTING OF NEFA HEADQUARTERS FROM
SHILLONG

127. SHRI JAGAT NARAIN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the progress made in shifting the
Headquarters of NEFA from Shillong;
and

(b) the place chosen for shifting the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). A committee of technical
pxperts has considereq the proposal
for shifting the headquarters of NEFA
from Shillong and recommended a few
places in the interior,

It is proposed that the question of
location should be decided after the
Agency Leve]l Council which will be



